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a practical and workable proposi_tion, 
On the contrary i l will work to the 
detriment of the entire trade of chemists 
and druggists. They will have to 
close cJowa their establishments as 
there are not enough, i.e., two lakhs of 
registered pharmacists in the country. 
The regi stered pharmacists are absor-
bed in the growiog pharmaceutical 
industries hospitals, dispensaries 
and allied institutions. More~ 
over, the work of compounding the 

medJcioes is not done by most of the 
chemists and druggists. 

Under the circumstances, it is 
incumbent on the Government to 

sympathetically consider the points 
rai~ed by chemist s and druggists. I 

hope that wiser counsels wiJI prev~HI 
with the Health Mfnistry and~ the trade 
of chemists and druggists catering tQ 
the requirement of ailing public ond 
the common maa will not be thrown to 
a few vested interests who are be nt 
upon making huge profits. 

. 
(v) Flouting of Contractual Lab-Our 

(Abolition aod Regulation) Act and 

other la,vs by management of the 

D.C.M. Chemical Works. 

SHRI JAODISH TYTLER (Ddhi 
Sadar) : Over the extended period of 
nearly four years, 1 ha ve been trying 
repeatedly lo place before this August 
House the problems faced by the 
workers of tho D.C.M. Chemical 
Works: now called Lho Sri Ram Food 
and F ertilizer Industries. This is a 
unit of the multi-faceted huge complex 
called the D.C.M. Limited. This hoge 
complex, viz., the Chemical Works 
alone bas a total strength of nea1 ly 
3.000 workers and approximately about 
a hundred contractors, but the records 
on1y show about a 1000 workers and 
about 18 to 20 contractors. 

This meaos that there arc nearly 
2.000 workers who do not exist on the 
records. They have no fixed hours of 
work, no weekly holid:ays, no nntioJJal 
holidays, no provident fl.Uld faci)j ties, 

no gratuity, no sick Jeave., no medical 
facilities, no Employees' State Insurance 
facilities, and last1y no bonus • 

• 

'the CootJ actual La&out (Abolilion 
• and. Regulation) Act was enacted in 
1970; but this Act is beiog flouted 
openly. The Chemical Works continues 
to use cootractuaJ Jabour ; and ·the 
Act has no effect and this contractual 
labour is going on right under the nose 
of Legislature. 

Otlier Acts .like the Factodes 
Act, 1948,the Industrial disputes 
Act, 1948, the Gratuity Act., 1972, 
the Wo1krnan's Compensation Act, 
1927, the Bonus Act of 1965, etc. 
are also being flouted. Tbls is very 
serious. These Acts have been conver-
ted into Acts for the benefit of the 
management to the deteriment of the 
workers. 

I, therefore, request this. House aJld 
the hon. Ministers of Health and of 
Labour that stringent action be taken 
against persons flouting the Acts meant 
for labour welfare. 

(vi) Need to link direct bogies for 
travelling from Jauopar to 
Bombay and Calcutta and also 
need for more traJos from 
Lucknow to Varanasi via Faiza .. 
bad and Jauopur. · 
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